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In t1 .i case, learnìed Addl. 

3tanding Counsel Sri Akbaya Kumar 

:i;hr,a had fi1j M,A.No.63/97 for 

granting time to implement the 

oi:ler passed by this Tribunal. then 

this hns come up for consideration, 

it h.s been suhnjttecl that the order 

has in the meantime been impinented 
nìJ time has been taken by the leernE 

lawyer for the petitioner on the 

last date for getting insructicns 

as to whether the order has been 

implemented and the petition has 

become inifructuous. LeaLned lyer fc 

thC petitioner is absent today. As a 

lest chance, time is allowed till 

.5.97 to obtain instructions on the 

submiss.tcn made by the learned Adc3l. 

tending Counsel that the order has h rl 
imrlement. Learned ddl.Standing 

Counsel Shall also file a Memo, to 

this effect in the meantime. 
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